Thursday, 27th September, 1860

PROCEEDINGS

OF THE

LEGISLATIVE COUNCIL OF
INDIA

Vol. VI
(1860)



1183 Denal

Section 73 was passed after the sub-

stitution of ten for five years as the

term of imprisonment for lurking
.house trespass or house-breaking after
preparation made for causing hurt to
any person,

Section 76 was passed as it stood.
Bection 77 (relating to lurking
house trespass or house-breaking in
view to the ¢ mmission of au oflence
punishable with imprisonment) was
passed after corresponding amendments
to those made in Sections 71 and 74,
the ferm of extended imprisonment
being fixed at fourteen years.

Tue CHHAIRMAN, with the per-
mirsion of the Council, went back
to Section 14 (relating to robbery)
and proposed the addition of the {fol-
lowing words :—

“and if the robbery be committed on the
highway, between sunset and sunrise, the
imprisonment may be extended to fourtven
years,” .

Agreed to.

Section 78 was passed after the rub-
stitution of fourteen for seven years’
imprisoument for lurking house tres-
pass or house-breaking after preparation
made for causing hurt to any person.

Section 79 was passed as it stood,

Tur CHATRMAN moved the iutro-
duction of the following new Section
after Section 79 :—

“ If at the time of the committing of lurk-
ing house trespass by night or hou-e-broak-
ing by night, any person guilty of such offence
shall voluntarily cause or attempt to cause
death or grievous hurt to any person, overy
person jointly concerned in committing such
Jurking house trespass by night or honse
lurking by night, shall be punished with trans-
portation for lifo,or with imprisonmont of either
desoription, for a term which may extend to
ten yours, and shall algo be liable to five.”

Agreed to.

Suctivns 80 and 81 wero passed as
they stood.

The consideration of tho Bill was
then postponed, and the Counecil
re-umed its sitting.

‘T'he Council adjourned at 10 o'clock
on the Motion of Mr. Ilarington,
till to morrow morning, at 7 o’cluck.,
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‘The Hon'ble the Chief Justice, Vice-Pr
in the Chair. Boto
H. B. ITarington, Esq., | C. J. E"Sk:ina’
H. Forbes, Esq., e
A. Sconce, Esq., Ifon'ble Sir &
Jackson.
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The Order of the Day bel"8& rt‘ﬁm]e
the adjourned Committee 0 thé ol
Council ¢ on the Inoian Pent® “ogue
the Counci] resolved itSclt'}“t_Ot“ionl of
mittee for the further consider™
the Code.

Tue CHATRMAN,
the understanding come® °
former occnsion, that thre ..,
bo a special provision for th? .
Inrceny in dwelling houses 1v5¢'0‘
introductionof the following™ [

{0
{
pur’é‘““" p

after Section 2 of Chapter dis
p 14 )

n v

“ Whoever commits theft 18 o enh o

R 1ding ooy
tent, or vessel, which Lul dwelli6 g
vessel is used us 1 hu"m-lglv shal (lo¥
for the custody of properih oith® en
punished with impm&ounw"t g 0

M

. . H c'
cription for a term M”‘:h."“{"y 1o fine:
years, and shull also be lisbl¢

Agreed to,

Tue CHAIRMAN 8
tion 8 of the same pvat
dored theft by a clerk "’;)- jg
property in the p?sls(w::)n with 11\1 L
or employer, punishablo .,
sonmelut yot" (I:ithel‘ d"scrlpftm;viﬂ‘ﬁlﬁ
may extend toseven yeurs s WSl
or both,” He thought that ,.isllcd ol
heinous an offence 10 e "uo it fine
with fine, and that itoug” " and
ed both with impl‘lHU‘”"'“Oso |
e should therclore l’."ol')utlics Ogue,"
stitution for the words ]el]inbld “’d N
words, ¢ and shall al30 Ciody B

The Motion was ¢ 1 (o
Section then passe(‘L (V1 ol #

Soetion 1 of ",M“d
offences relating to I
trade or property killgﬂ
as it stood. . what lll‘:l o

S ction 2 (doﬁumg' " pmﬂ"
false document was) ¥
verbal amendwents.

mu
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Sections 3 and 4 were passcd as they
stood.

Section 5 provided as follows:—

“ Whoever forzes n document, purporting to

8 a record or proceading of & Court ot Justice,
ova Register of Birth, Baptism, Marriage, or
Burial, or auy other Register kept by a public
servant, or nny Certificate or Ducument pur-
Porting to be mude by a public servant in his
ufficial” cupacity, shull be punished with im-
Prisonment of either description for a term

Which may extend to seven yeurs, and shall
also be liable to fino.”

Severnl amendments were made in
this Section, which, when finally set-
tled, 8:00d as follows :—

“Whoever forges n document, purporting
10 be & recurd or procoeding of or in a Court
of Justice, or u Register of Birth, Baptismn,
Marriage, or Burinl, or any Register kept by
3 public servant as such, or any Certifieate or
ectinent purporting to bo mnde by public
servant in hia official capnoity, or nuy autho-
Tty to institute or defend a suit, or to tike
Wy proccedings therein, or to confess judy-

Deat, or any power of attoruey, shall be
bunished, &¢.”

Section 6 provided as follows :—

“ Whoever forges a document which pur-
Prts 1o be a valunble security or a will, or
::nch purports to give authority to any person
mmﬂk_e or transfer any valunble security or
& teceive the principal, interest, or dividends
yu;"’“ll. or to veceive nny money, goods, or
i table socurity, shall be punished with
of portation for life, or with imprisunment
. either description for n term which 1y
‘xtv:ud to ten years, nnd rhall also be liable
o figge,”

Several amendments were proposed

"l capried which made the Section
Tun g follows s—

“ Whoever i
ports h‘)‘)g:‘el forges a document which pur-

A0therns » valuable sccurity or a will or an
ority 4o adopt & son, or which purports
m%“"fe suthority ta any person to muke or
et any valuuble security or to reccive
or ‘Enuc\}ml, interess, or dividends thereon,
o Q"Ceclvu or deliver any money, movable
,,M‘\"“-Y. or vulusble security, or uny docu-
Ceip, purporting to be an acquittance or res
i}(;‘_ “a‘:“*}&vh}dgmg the payment of money,
Prope o delivery of auy money, movable

\ i d,"z;gr valuable security, shall be pun-

[SeerenpER 27, 1860.]
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restored,

to come
tion 6 :~—

in  after See-

“ Whoover commits forgery, intending thut
the document forged shall be used for the
purpose of cheating, shall be punished with
imprisonment of either description for a term
which may extend to seven years, and ahall
also be liable to fine.”

“ W hoover oummits forgery, intending that
the document forged shall harm the reputn-
tion of any party, or knowing that it is likoly
to be used for that purpose, shall be punished
with imprisoument of either description for a

term which may cxtend to three years, and
shall also be liable to fine,”

Sect'ons 7 and 8 were passed a8
they stood.

Section 9, which provided imprison-
ment for seven years and fine for making
or posaessing a counterfr-it seal, plate,
&e.,, with intent to commit s forgery,
j unishable under Section 6, was pnss-
ed after the insertion of trausporta-
tion for life a3 a punishment for the
offence.

Scction 10 was passed after the
substitution of seven for three years,
as the term of imprisonwmeut for
making or possessing a counterfeit seal,
plate, &c., with intent to commit a
forgery punishable under any uther
Secti n of this Chapter than Section 6,

Section 11 prov.ded as follows :—

“ Whaoover has in hig possession auy docu-
ment whieh he knows to be forged, and whieh
is or purports to be a valuable scewrity, or a
will, ur which gives or purports to give any
snch anthonty as is mentioned in Section 6 of
this Chapter, with inteut that the same shall
be used or utteired us gennine, shall be punish-
ed with imprisonment of either description for

o term which may exteud to tem ycars, and
shall also be liable to tine,”

Tue CHAIRMAN moved the omis.
gion of the above Section, nnd the
substitution of the following :—

“ Whoever has iu his possession any doeun-
ment, knowing the sae to be forged and in-
tending that the snme.shall be used or uttercd
as gouuine, shall, if the decument be one of the
description mentioned in Section 5, bo punish-
ed with imprisonment of either deacription for
a terin which mny extend to seven yours, aud
shall also be lisble to fine and if the doecu-

}'\\e two following Scetions, omit-

ment be one of the description mentioned in
L] '
by the Beleet Cowmmittee, were

Section §, may be pu‘niahe'd with t_runaporlm.ion
for life, o with imprisonment of etther descrip
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tion for a terin which may extend to seven
years, and shall also be liable to fine.”

Agreed to.

Section 12 (against counterfeiting o
device or mark used for authenticating
documents deseribed in Section 6, or
against possessing counterfeit marked
material), was passed after the substitu-
tion of transportation far Jife, or impri-
sonment for seven years, for imprison-
ment for ten years, ns the punishment
for the above oftences.

Section 13 was pnssed after the
substitution of seven for twu years’
imprisonment for counterfeiting o de-
vice or mark used (or authrntieating
documents other than those deseribed
in ¥ection 6, or for possessing coun-
terfeit marked material.

Section 14 related to the fraudulent
cancellabion, destruction, &e., of a will,
and Seetion 15, of a valuable security
the former providing imprisonment for
ten years and fine, and the latter im-
prisonment for three years and fine, as
the punishment for the oflences of
which they severally treated.

The 8e -tions were incorporated to-
gether, the incorporated Section run-
ning as follows : —

“Whoever frawdnlently or dishonestly or
with intent to eause dumnge or injury to the
public or to any person, cancels, destroys, or
defaces, or atteinpts to enneel, destroy, or do-
face, or socretes or attempts to secrote any
document which is or purports to be a will or
any authority to adopt a son, or uny valunble
sceurity, or counnits mischief in respeet to
such docnment, shall be punished with trans-
portation for life, or with imprivonment of
either description for a tevm which mny extend
to seven years, and shall also be liable to fine,”

Sections 16 to 20 were passed as
they stood.

Sections 21 and 22 were pasved ufter
verbal amendments,

Section 23 was passed after 1he sub-
stitution of three years for two years’
imprisonment for frandulently making
or having po-session of any die, plate,
or other instrament for counterfeiting
any public or private property or trade-
mark.

Section 24 was pussed as it stood.

Section 25 was passed after  the
substitution of three yearn for one

. . 1eﬂfl,7
year’s imprisonment for fraudul®”

making a false mark upon any P
or recep!acle containi g gu(’ds' ol #
Sections 26 and 27 were PA¥
they stood. wit

’{‘he consideration of the Co(z'isum'
then postponed, and the Council
ed its sitting.

The Council adjourned.
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The Hon'ble the Chief Justice, V‘.“'P'm
in the Chair. 0
How'ble Sir 1L B, K, | A. Scone% "¢,
Frere, How'ble ®
Ion’ble C. Beadon, ' ‘h“'kw:?u,ul
H. B. Jlaringion, E-‘l]-vEl ol Lrskin®
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Tue CLERIK reportet ©
cil, that he had rt'c(«'l‘i;mqw
Itome Department, ot J‘;er
the Proceedings of the '° st
India, relntive to tllf’ I"‘;Io X
ment of n law regarding t l’I of 1]
of the provisions of A¢ o5 T
to grants of land for ﬂcr‘“urt o
to the Ntn'e, or in supl a
conferred by Gm’vl‘l”"“'“l'g movet o

St BARTLLE FRE! pis
the above commuuication
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